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IN THE LEARNED NATIONAL GREEN T!R;I-EUNA}/
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 26/2025/EZ

IN THE MATTER OF:

YOUTH UNITED FOR SUSTAINABLE ENVIRONMENT

TRUST ... APPLICANT
VERSUS

STATE OF ODISHA & ORS. ... RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT
NO.8

I, Suresh Sahoo, aged about 51 years, S/o Debaraj Sahoo, At:
Paramhanspur, P.O. Kualo, P.S. Parjang, Dist. Dhenkanal, PIN
Code — 759120, do hereby solemnly affirm and state as follows:

. That, I am the Respondent No. 8 in this case and I am well
acquainted with the facts of the case. After having gone through
the contents of the Original Application, I state the following in

the paragraphs herein below.

. That, at the outset, the answering Respondent No. 8 denies and
disputes each’ and every allegation, contention or submission

made in the Original Application by the Applicant herein and
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Advocate

UATARY, CUTTAC K

: _::r > {é’
7 )
7

fc(fax/ ol Jeabiso



e R R R R BB A== ANERITE F SRS

nothing is deemed to be admitted even if not specifically

traversed or denied unless expressly admitted hereinafter.

3. That, the Original Application is thoroughly misconceived both
in law and on facts and the same is liable to be dismissed. Since
the Applicant has not approached this Learned Tribunal with
clean hands and has suppressed many vital material facts, no
relief(s) can be granted and on this score alone the Original

Application is liable to be dismissed.

4. That, contentions made by the Applicant in Para 2 & 3 of the
Writ Petition is denied in toto. It is the humble submission of the
Respondent No. 8 is that, the dabha/hotel is completely situated
on Plot No. 02, Khata No. 31, Kualo, KisamPatita, having an
area of Ac. 0.44 dec, which is a private land. There are no
encroachments by Respondent No. 8, either in the Khalpal
Reserve Forest or the Government Revenue Land, both of which

are present just adjacent to the aforementioned private plot.

Copy of the RoR of the private plot is hereby annexed as
Annexure - A/8.

5. That,in reply to the contention of the Applicant that,
encroachment of Khalpal Reserve Forest or the Government
Revenue Land by the Respondent No. 8 for the purpose of
approach road to his dhaba/hotel is completely false. It is

.
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pertinent to mention here that, the approach road is connecting
the National Highway to the nearby villagesand is there since a
long period of time. Further, the alleged approach road is not
constructed by the Respondent No. 8 by encroaching the Khalpal
Reserve Forest or the Government Revenue Land, it was already
existing since a long period of time and on 02.09.2024, the
villagers of the Grama Sabha had already submit a resolution to

the Dhenkanal Forest Division.

annexed as Annexure — B/S.

6. That, in reply to the contention of the Applicant that,
encroachment of Khalpal Reserve Forest or the Government
Revenue Land by the Respondent No. 8 for the purpose of
parking is completely false. It is pertinent to mention here that,
the services of parking are not provided by the Respondent No.
8, who is the owner of the dhaba/hotel, it is just that, the persons
who come to eat at the said dhaba/hotel park their vehicles
adjacent to the National Highway/approach road. Further, in the
private land on which dhaba/hotel is situated also consists of
empty spaces, which is also used by the customers of the

dhaba/hotel to park their vehicles.

7. That, contentions of the Applicant made in para 4 & 5 of the
2 ézriginal Application is hereby denied. The Respondent No. 8,

PRITAM PRADHAN SQurendra Pr { =

(0/905/2023)

Copy of the Grama Sabha resolution dated 02.09.2024 is hereby
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have not encroached any part of the Khalpal Reserve Forest or
the Government Revenue Land and is just the owner of the
dhaba/hotel constructed over a private plot. The Respondent No.
8 is not the owner and not concerned of any Tire Puncture Shop,
Spare Parts Shop, Vehicle Washing Center, Garage
andRepairingWorkshop or any other allied shops, that may have
been illegally constructed by encroaching Khalpal Reserve
Forest or the Government Revenue Land. Further, the
Respondent No. 8 being the owner of the dhaba/hotel does not
provide the services of parking and therefore, the allegation
levelled by the Applicant that, the Respondent No. 8 is using the
encroached land for rent purpose to various vehicle owners and is
charging fees to such vehicle owners is completely false. The
Respondent No. 8 is only engaged in the business of dhaba/hotel

and no other allied services as alleged by the Applicant is

Siresh of Bdiio

provided by the Respondent No. 8.

8. That, in reply to the contentions of the Applicant in para 6 of the
Original Application, it is humbly submitted that, the report of
the Revenue Inspector, Kualo vide Annexure 1, reveals that, the
Kalpal Forest Reserve does not fall in their jurisdiction, however,
after field verification of the alleged area it is found by Revenue
Inspector, Kualo that, no vehicle are parked in the alleged area,
which goes to show that, the allegation made by the Applicant in

the present Original Application is completely false and

Z vexatious.
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9. That, the averments made in Para 7 to 10, in this present original

application do not call for any comments from the Respondent

No. 8.

10.That, the averments made by the Applicant in para 11 & 12 of
the Original Application is denied in toto. It is pertinent to
mention here that, NH-149 near Kualo Village passes through the
Kalpal Reserve Forest. Further, the official road of the Kualo
Village which is just adjacent to the dhaba/hotel does not connect
to NH-149, for which the people of the village are facing
problems. It is pertinent to mention here that, the approach road
connecting the official road in the village and NH-149 was
existing since long and the Grama Sabha resolution is made for

the benefit of the people.

11.That, in reply to the averments made by the Applicant in para 13
& 14 is denied in toto. The parking services are not provided by
the Respondent No. 8 and no area of either Khalpal Reserve
Forest or the Government Revenue Land is encroached by the

Respondent No. 8 for any purpose whatsoever.

12.That, the averments made in Para 15, in this present original
application do not call for any comments from the Respondent

No. 8.
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13.That, in reply to the contentions of the Applicant made in para
16 & 17 of the Original Application, it is humbly submitted that,

newspaper articles cannot be used as evidences.

14.That, the averments made in para 18 of the Original Application
is denied in toto. There is no encroachment by the Respondent
No. 8 in either the Khalpal Reserve Forest or the Government
Revenue Land. Further, the customers who come to the
dhaba/hotel to consume food, park their vehicles on the side of
the road and as the dhaba/hotel does not provide any parking
services, no customers of dhaba/hotel have ever been/is charged

to pay any kind of parking fees.

15.That, the averments made in Para 19, in this present original

application do not call for any comments from the Respondent

No. 8.

16.That, in reply to the averments made in para 20 of the original
application, it is humbly submitted that, there is no encroachment
by the Respondent No. 8 in either the Khalpal Reserve Forest
and the forest land has not been used by the Respondent No. 8
for any purpose whatsoever. Therefore, the Respondent No. 8

have not violated any provisions of the Forest Conservation Act,

1980.

M surendra Prusad Dha
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Advocate
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17.That, in reply to the averments made in para 21 of the original
application, it is humbly submitted that, the said allegation is
unfounded and the Respondent No. 8 is no way concerned about
the alleged residential building. The alleged land is being used by
one “Sabita Munda, Daughter of Sukura Munda” and she has
already approached the appropriate authorities for appropriate

actions with respect to settlement of the forest land in her favor.

Copy of the report of the Pali Sabha, Form —Ka and Forest
Committee Report is hereby annexed as Annexure — C/8

(Series).

18.That, the averments made by the Applicant in para 22 of the
Original Application is hereby denied. It is humbly submitted
that the approach road is already present since a long time
connects the official road of the village and NH-149 and the

same is not constructed by the Respondent No. 8.

19.That, . the averments made in Para 23 & 24, in this present
original application do not call for any comments from the

Respondent No. 8.

20.That, in reply to the para 25 & 26 of the Original Application, it
is humbly submitted that, the ratio of the various judgments

referred by the Applicant is not applicable to the facts of the

///K =
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present case as the Respondent No. 8 have not encroached over

any part of the Khalpal Reserve Forest.

21.That, all other allegations and averments contained in different
paragraphs of the Original Application which are not specifically
admitted herein are deemed to have been denied and the
deponent reserves the right to file further affidavit as and when

required.

L
Identified b); jw% j’ c ﬁ Ja,h,u.r
j <__

DEPONENT

The above named Deponen'
)5S Rors

Solémlyag:n (ﬁf
sl (At s

o CPEEF

Surendra Prasad /

Advocale
NOTARY ™ 'TTACK

PRITAM PRADHAN
(0/905/2023)

e L e e e s



R S

_— E

prmexwce - A8 praja CoPY
Schedule 1 Form No.39-A - s
YERAIR
6AIRI - QuIER! | QeaAN . 009
2Rl . Q0SS oedn a9 : "125"
2R 9D : "64" Rl . CQRIRIP

azt

caioes an 6 cage 3¢ qoeIa 68aIe @4a 1

Ql goaIRa g7
/e

R)WBIRR GO ‘Q“i 31 :

2GR AN, Gae 1N, 95 A8 |1 3. caae AINe, ag SRR Q- 6269
QINQ, QOR aNG 3. 9QQ AN, QI QNG FIQ AN, craal N, AB%l
Qe 4: Q82 QINS, @13l QINg 9I: @82 AN, Bql qNe O: gL QNR,

9) geIa Q1A, Je1a Qlee aIee a: 2ge QINR, GaIR QING, 68161 /NG, a4 NS, AFIR AR a:
Qe . e 6  |CIgR QING, R QIN@ Q! QIR AN, cQIGQ AR, F1F9 AN, 999
QNG G0 GING, A aNG, Y6QIQ AR g gaal AN 81: I8 aadl,
QIAs! orae &: a0l /N @l: Q16 |1: ALY, 158 arde 9 Sl QMR S

ai@ Q- aedl

RN
N)Q QRS
= —
‘ Salq 649
(3 ZIQUIAY p ~
caaa  [Biedl Q< e xaly 8) QARRFAIR gedia IQadl
ag 2
¥)6e0 __,____,_,__,_,ﬁi?‘_____,__

626.00 464.00 [49.00 1139.00

S B NP N B
9)a6e82329 |OLR ws 8 (A) 6@ v, 893/2024 G125.09.2024 8% Qe A0I9%. SIS a°.31 QQeee.2

—~— i

2@ @& aN 0@q1 0.44 @ &aN 966 G gGede #0 2eQIa fan 63 Q566 QUM |

-250 gRIIR GI0d -28/12/1984
weal iKY GIaE :01/04/1985




75
- KR
SRR §FiQ qe - 31 661Q : Q2IER! R
WeQBeeq | ‘ - ~ . Q9!
®ANBIeasRal | Fana JaGe Seadr o 6912G . _ a8y
® r ¢ glo ee 09
\
2 995 Q- QY| 0440 [0.1781
219 oag) Q@ :- AN
561 AR eE - @:-ed g 0030 0.0000 [sqzion wae ]
2l eae @ :- 16290 QI GeaR g, Jel ;-q_oe-i.g ?lg, Q@:
@3, QAR :-B3e4l 606eF
QTR RY8-215 @1 :-27.09.196]
R0 AN S, 1351
673 A GF Q- QA 0/180  [0.0000
211e] el @ :- 699QUR QI BeaR
989 ARG §F Q-G 01260  0.0000
Qf;'al ga Q- ULl
990 ARG 5F Q@ :- 6RIRIF FqI9 0270  0.0000
ad2 ag @
994 AR &7 @ :- AR QAR AR 0130 [0.0000
- = Q- QY
0%z ad 99
1042 AR OF Q- B 0250  ]0.0000
N Q@ - Y22 QRR BegQ
aGzn ad d
1043 Q0 667 Q- 09 0{360  10.0000
- = Q- Bg
Gz g
3175 a9 &6 Q- 69 01220 0.0000
gL Q-0
T Qe
3176 - Q&6 12 @ :- 9098 QI 0210 10.0000
e Q- e
S @9l . - s .
3177 A2 67 @ :- 9AQI AIg 0/110  |0.0000 mmmmqq
L Q-8 LER6AR AR, Tt :-quieg
AT Qo 1Y, 919 991, AR -Feg
1
375 9Q GF @ ;- 151 2 Geaa 0120 0.0000 oo oum 91521Q gda
o Q- @RI PINQ Q67149 g, Go1 :-gaia 252,
@ 04 g aban -Qaia g
@13 -6AAQ, QAR -Gl |
730 QQQ 5 Q :- 6QUIER Qdl 0040 10.0000 |ooq Qum eea ma RIAR, G
- Q- Q& Qg QI AR, Q-Ié ~H4e,
60ae o4 Qeaie -0ed |
[s575 R0 05 @ :- HESHQ RIS 210 |0.0000 ]




Schedule I Form No. 39-A

Mouza; Kualo
Police Station: Parajang
Police Station Number: "64"
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TRANSLATED COPY OF ANNEXURE A/8

KHATIYAN

Tehsil: Parjang

Tehsil Number:"125"

District: Dhenkanal

Name of the landlord and serial number of
the Khewat or Khatian

Odisha Government Helpline Number

1) Khatiyan No.

31

2)Name of the people, father's name, caste

Anukula Naik, Girish Naik, Chandra Mani Naik S/o Keshav Naik, Kasturi Naik
Wife of Keshav Naik, Bachan Naik S/o Dambru Naik, Pravasi Naik, Navi
Naik, Menaka Naik, D/o Nachma Naik, Kantiya Naik, Kanta Naik, Wife of
Kantiya Naik, Dina Naik, S/o Makund Naik, Pandav Naik S/o :Arjun Naik,

and place of residence Chandal Naik, Chola Naik, Dirba Naik, Kankal Naik, S/o Tanguru Naik,
Jhumar Naik, Wife of Tanguru Naik, Yogindra Naik, Mahur Naik, Gaur Naik,
Bir Naik, Dhir Naik, Kherod Naik, S/o : Zaira Naik, Caste “Pana” Nizgaon,
Basanti Naik D/o : Zaira Naik Caste — Pana, Basa/Ghar: Angul, Pakili Naik,
Wife of Zaira Nayak, Caste — Pana, Nijagaon
3) Race Ryoti
Nistar Cess and
Water Tax Rent | Cess Total 5) Payment schedule
other cess, if any
4) Payment:
626.00| 464.00 49.00 1139.00

6) Special attachments, if any

OLR u/s8(A) K.N0.893/2024 dated 25.09.2024 As per Rikh Hukumu. Plot No. 2 of
Account No. 31 measuring 0.44 acres was changed from Patita to Gharabadi type.

BLANKSPACE FOR STAMPING

Last published date - 28/12/1984
Due date for payment - 01/04/1985

Sd/-
Addl. Tahasildar
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Khatiyan S|, No.: 31 Mouza: Kualo District: Dhenkanal
Plot& Kissam Detaileddescriptionofthe land Area
Settlement No, and and its four sides A. D. | Hectare Remark
Rent/Ces
s of Plot
7 3 9 10 11 12
2 Homestead |North — Road
Ambatai South — Government land ¢ 4400 | 0.1781
la
561 Sharad three |[North: Hari Sahu [llegal purchase,
Ambatai South: Maheshwar Sahu Oger Illegal possession, valuable
la property, father:-Sudarshan

Sahu, caste:-Chasha, residence:-
Nijgaon, registry document

0 0300 number-215,

date:-27.09.1961,
summons,caseno. 135.

673 North::- Road
180
Ambatai Sharad three South: Devaraj Sahu Oger 0
la
989 ;
Padiapas Sharad three MetOwa 0 0260
i South: Road
Pac91'90 Sharad three [ Orth: Shopkeeper 0 |0270
’iaPas Vishwaal
South:- own
p ad9'94 Sharad three North: Amulya Kumar 0 0130
‘iaPas Naik
South: Road
1042
. North:own
Pad'iapas Sharad three. o, #h - Dhulia Barikogre ¢ PR
1043 s =
Padiapas | Sharad three |N\ortvSouth—own 0 0360
%
3175 s
Singakat | Sharad three ||\CrtvSouth-own 0 0220
3176 North:- Jayakrishna Sahu
/. 0 21
Singakat SHERE freels South:- own 0210
3177 Sharad three [North:-Jayakrishna Forced occupation,
Singakat Sahu Achyuta Nanda Sahu,
South :- own Hatakishore Sahu,,Father:-
0 0110 Sudhakar Sahu,, Caste:- Chasha,,
Residence:- Nijgaon.
4375 Sharad three |[North:-Srinivas Bhutia Forced occupation,
Labanip Oger Shri Nibas Bhutia,Ramesh
asi South :- Bansidhar Nayak Bhutia,, Son of Kuanr Bhutia,
Ainthu Bhutia, Wife of Kuanr
0 0120 Bhutia Caste:-
Gopal,,Residence:- Nijgaon.
Forced occupation,
4730 Uday Nath Nayak,, Father:-Dam

North:-Govardhan Rana

é Sh
Deu!dpa arad three South:- Kunj Sahu

Si

0 0040 Nayak,, Caste:-Khandayat,,
Residence:-Nijgaon,

'5575 Sharad three [orth:- Khageswar Nayak 0 0210
Singakat
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TYPED COPY OF ANNEXURE B/8

Independence Day

Special Grama Sabha

Location — Kualo Grama Panchayat
Date — 15.08.2024

Time - 10:00 AM (Morning)

Signature of the present villagers

Basanata Behera
Thumb Impression (Bijuli Khatua)
Ghanti Dehuri

Sana Dehuri

Guna Behera

Susama Khatua

Bhanja Behera

Thumb Impression (Narottam Dehuri)
Suresh Chandra Behera
Subash Dehuri

Suresh Chandra Dehuri
Hemanta Dehuri
Prasana Behera

Babuli Behera

Naba Kishore Behera
Sipu Dehuri

Bikram Khatua

Daktar Dehury

Bapi Hejap

Ratikant Dehury

Mitu Khatua

Mithun Dehuri

Trinath Behera

Jyoti Ranjan Nahak
Lipu Dehuri

Alekh Dehuri

Silu Dehuri

Somnath Behera
Sobhagya Dehury
Saroj Dehury
Daitari Nayak
Guru Dehuri
Kabi Dehuri
Ratinakar Khatua
Abhishek Khatua
Anjali Khatua
Golap Behera
Minala Behera
Basanti Khatua
Gurei Dekhuri
Rashmita Dehuri
Gila Khatua
Sabita Dehuri
Bijuli Khatua
Sebati Behera
Jyotshna Khatua
Jagyanseni Ojha
Gitanjali Nahak
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Sabita Dehuri
Sashibala Behera
Sabita Dehuri
Kuni Behera
Bharati Nayak
Mohini Dehuri
Hadiani Khatua
Mina Dehuri
Sabita Munda
Sritam Dehuri
Uttam Dehuri
Biranchi Behera
Chikun Dehuri
Badal Khatua
Prafulla Khatua
Ananta Naik
Jugal Nayak
Pasan Naik
Bimba Naik
Jema Naik
Bikram Naik
Rasmita Naik
Gundicha Naik
Indramani Naik
Binodini Naik
Manjali Naik
Chatara Naik
Santilata Naik

Thumb Impression (Tikili Naik)
Thumb Impression (Rajani Naik)

Subhadra Naik
Sridhar Naik
Rama Naik
Manasi Naik
Bijay Naik
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1. Siria Naik

2. Sobhagini Naik

3. Dushmanta Naik
4. Sasi Naik

5. Subash Naik
Rasmita Naik
Manjula Naik

Suta Naik
Premalata Naik
Puspalata Naik
Ashok Naik
Gamana Naik
Kathi Naik
Labanya Naik
Subhasini Naik  Srikar Naik
Hemanta Naik
Kanhu Charan Naik
Thumb Impression (Raibari Naik Jaga Naik)
Bhabini Naik
Dutikrushna Naik
Nayottam Naik
Sulochana Naik
Debananda Naik
Sonali Naik
(Ranjita Naik)
Thumb Impression
Bijay Naik
Bajayanti Naik
Puchia Naik

Chahi Naik
Akshaya Naik
Sarama Naik



1) Thumb Impression (Mami Naik)
2) Thumb Impression (Mankri Naik)
3) Thumb Impression (Kamar Naik)
4) Thumb Impression (Rupa Naik)
5) Lipun Naik
6) Barsharani Sahoo
7) Gokule Naik
8) Janaki Naik
9) Sasmita Naik
10) Gita Naik
11) Thumb Impression (Sukanti Naik)
12) Sabita Naik
13) Chaityana Naik
14) Anjali Naik
15) Balram Naik
16) Nityana Ku. Sahoo
17) Jaykrushna Biswal
18) Duiti Krushna Sahoo
19) Premananda Sahoo
20) Biranchi Narayan Sahoo
21) Khejit Biswal
22) Mathuri Sahoo
23) Dibasingh Sahoo
24) Kamakhya Biswal
25) Pabitra Mohan Behera
Sipun Biswal
26) Sunita Biswal
27) Champa Biswal

29 D
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28) Prabhabati Barik
29) Usha Sahoo
30) Pradipta Sahoo
31)
32) Alekh Behera
33) Sumitra Sahoo
34) Pushpalata Sahoo
35) Tapan Biswal
36) Ranjan Kumar Sahoo
37) Goubhi Sahoo
38) Mamata Sahoo
39) Jharana Sahoo
40) Prasant Kumar Behera
41) Prakash Chandra Behera
42) Shatrughna Naik
43) Rusanand Naik
44) M Naik
45) Premabandhu Naik
46) Ranjit Naik
47) Rahas Naik
48) Bhibhuti Bhusan Naik
49) Bishnu Prasad Naik
50) Saroj Ku. Naik
51) Sansari Naik
52) Binay Naik
53) Bipin Naik
54) Prasanta Naik
55) Janak Naik
Suresh Naik
Babuli Naik
Golap Naik
Nichat Naik
Tridumati Naik
Pathami Naik
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Pratapa Naik

Satusa Naik

Japa Naik

Meghni Naik

Narayan Naik

Srikanta Naik

Aashiki Naik

Thumb Impression (This thumb impression belongs to Pabani Naik)
Thumb Impression (This thumb impression belongs to Basanti Naik)
Binati Naik

Banita Naik

Lili Naik

Narang Naik

Rajani Naik

Sebati Naik

Subhadra Naik

Kumudini Naik

Jagannath Naik

Rajei Naik

Jaya Naik

Sulochana Naik

Thumb Impression (This thumb impression belongs to Usharani Naik)
Susuma Naik

Suryakati Naik

Bharati Naik

Rasmita Naik

Renuka Naik

Rita Naik
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Surya Kanta Naik
Chandan Naik
Chandramani Naik
Arbind Naik
Amulya Naik
Khageshwar Naik
Nageshwar Naik
Santash Naik
Purshuram Naik
Raghu Naik
Ramesh Naik
Samart Naik
Sanghamitra Naik
Saching Naik
Keshab Naik
Girish Naik
Narmada Naik
Santoshini Naik
Yosada Naik
Sisira Naik

Mira Naik

Sima Naik
Abhagini Naik
Sukom Naik
Srimati Naik
Purnima Naik
Suprabha Naik
Rubu Naik
Maheswar Naik
Rupa Naik
Kamakhi Naik
Manmath Naik

2%
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Ranjana Naik
Jasobanta Naik
Nila Naik
Kajini Naik
Bari Naik
Arakhita Naik
Bhabi Naik
Umesh Jena
Goutam Bhutia
Guru Charan Bhutia
Shivit Bhoi
Yamini Bhoi
Sulati Bhoi
Jhatak Bhoi
Jharana Bhoi
Babita Bhoi
Malati Bhoi
Mamata Sahoo
Bijay Sahoo
Ajay Sahoo
Antadyama Sahoo
Damayanti Sahoo
Bhagabati Sahoo
Tankadhara Sahoo
Tabha Sahoo
Mohan Sahoo
Lili Sahoo
Brundaban Bhoi
Jaiga Bhoi
Mamata Bhoi
Dibakar Bhoi
Kanhu Bhoi
Bini Bhoi
Chumki Bhoi



Hari Bhoi
Kajal Bhoi
Kuni Bhoi
Giresh Bhoi
Gandharba Bhoi
Kanhi Bhoi
Sukanti Sahoo
Gatikrushna Sahoo
Barnali Sahoo
Jhili Sahoo
Gangadhar Sahoo
Rajani Sahoo
Dafil Bhoi
Nibedita Sahoo
Sunil Kumar Behera
Gobinda Bhutia
Saroj Kumar Biswal
Ranjita Biswal
, Digismita Sahu
Subhasini Biswal
Manoj Palei
Situ Bhutia
Dukhi Sahoo
Upendra Sahoo
Ambresh Sahoo
Swarnaprava Nayak
Duryodhar Sethi
Dolly Sethi
Sarla Sethi
Kuni Sethi
Kabita Bhutia
Chabi Bhutia
Subhadra Bhutia
Lata Bhutia
Sailabala Bhutia

o
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Rashmita Bhutia
Dhariti Priyadarsini Bhutia
Kuntala Bhutia
Bidyut Prabha Bhutia
Hemanta Bhutia
Bhagwan Behera

Lita Bhutia

Rudra Narayan Behera
Shyam Behera
Sudeshna Sethi

Jhunu Sahoo

Amresh Sethi
Saraswati Sethi
Damanta Sethi
Subash Behera
Biswambar Bhutia
Madhusudan Sahoo
Bikash Biswal

D.K. Sethi

Narayan Palei

. Ambaja Biswal
Satyananda Rana
Janmejaya Bhutia
Malaya Kumar Biswal
Moha Biswal

Sima Sahu

Saraswati Bhutia
Nirupama Tadia
Sukanti Bhutia

Babita Bhutia
Binodini Jena
Tikajata Sahoo
Ramesh Bhutia
Pitambar Sahoo
Kumod Chandra Sahoo
Manoranjan Sahoo



Nrusingha Biswal
Basanti Biswal

Sunil Sahoo
Satyabrata Sahoo
Kishori Biswal
Deepak Behera
Rabindra Dehuri
Sipun Sahoo

Kabita Sahoo

Bithan Choutu Sahu
Satyaban Behera
Sunil Ku. Sahu
Manas Biswal
Upendra Pattnaik
Pranabandhu Biswal
Dushmanta Rana
Rakesh Rana

Ramesh Chandra Rana
Bijay Kumar Sethi
Ajay Kumar Sahoo
Basanta Kumar Sahoo
Amulya Barik

Manas Ranjan Dehuri
Samarth Dehuri
Suresh Sahoo
Bighnaraj Naik
Natabar Sahoo
Dharmendra Rana
Ram Krushna Rana
Sanatan Behera
Rasmita Behera
Bharat Rana

Pratap Rudra Sahoo
Prasanta Rana
Pratima Rana

Akash Rana

Bhibuti Bhusan Behera



1
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Choura Behera
Rakesh Rana
Yashpal Rana
Ganeshwar Behera
Mayadhar Behera
Prasanna Rana
Prakash Rana
Pramod Rana
Sukeda Rana
Monalisa Sahoo
Anjana Sahoo
Jyostnamayee Sahu
Chitrangada Sahoo
Babuli Sahoo
Indrajit Behera
Bebarata Ch. Behera
Sanjukta Behera
Binodini Behera
Jagat Behera
Swagat Ch. Behera
Niharika Behera
Nibedita Behera
Golap Behera
Sushant Sahoo
Sangita Behera
Roji Behera
Chandi Behera
Ramachandra Behera
Anita Behera
Pratima Behera
Payal Behera
Golap Behera
Bijuli Behera

[shan Kumar Behera

2 L
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Binaya Sethi

Ashwini Kumar Biswal
Susama Biswal

Sanjay Choudhary
Dibyajyoti Rana
Padma Ch. Behera
Bhagawat Biswal
Kalandi Chanran Sahoo
Kandambini Pradhan
Thumb Impression (L.T.I. of Kasturi Sahu)
Sumanta Behera '
Upma Behera
Geetanjali Sahu

Sibu Sahoo

Monalisa Sahoo
Hrushikesh Sahoo
Shrandhanjali Behera
Prasant Kumar Behera
Ratan Behera
Pramodini Behera
Pritimayee Behera
Priyanshu Behera
Sebati Sahoo

Indrarani Sahoo
Manmat Sahoo

Mili Sahoo

Durga Chandra Sahoo
Jyotsna Sahoo
Snehalata Behera
Minati Sahoo

Kalanti Sahoo

Debraj Sahoo

Purna Chandra Sahoo
Natabar Rana

Sujyanti Rana
Kamadeb Rana

Sita Sahoo

Alok Rana
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Pranabuha Rana

Rasmita Sahoo

Sukhadev Sahoo

Sanjita Biswal

Astika Biswal

Sabitri Biswal

Bijuli Sahoo

Thumb Impression (L.T.I. of Kukila Sahu)
Kuna Sahoo

Brahma Sahoo

Thumb Impression (L.T.I. of Premlata Sahu)
Gunanidhi Sahoo

Hari Dehuri

Bijay Kumar Sahoo

Santosh Sahoo

Bharti Barik

Susant Barik

Girish Barik

Prasant Barik

Thumb Impression (L.T.I. of Bansidhar Barik)

Baishnav Barik
Niranjan Barik
Sasmita Barik
Ramesh Barik
Manjulata Barik
Aadar Barik
Malati Barik
Bachan Barik
Sarala Barik
Ranjita Barik
Subash Barik
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Mami Barik

Anil Barik
Joyanti Barik
Sanatan Sahoo
Amresh Behera
Indramani Sahoo
Prashna Rana
Anjali Pradhan
Archana Sahoo
Ranjita Parida
Prabhati Sahoo
Sujata Kabi
Sribasacha Rana
Hata Rana
Sanatan Sahoo
Aroma Sahoo
Biranchi Sahoo
Basanta Sahoo
Binay Sahoo
Gobinda Sahoo
Hemanta Behera
Ranjan Sahoo
Anupama Dehuri
Sarojini Sahoo
Hemanta Rana
Padmini Behera
Manas Barik
Dimbadhar Biswal
Priyanshu Biswal
Malaya Biswal
Hangan Sahoo
Rohit Ku. Sahoo
Jayantaratha Sahoo

24 O

111



Motilal Sahu

Ashok Kumar Sahoo
Hrudaya Chandra Sahoo
Santosh Kumar Sahoo
Askhaya Sahoo
Sumanta Sahoo
Sudhakar Roul
Sanjay Roul
Rasmita Roul

Situ Roul
Krupasendhu Roul
Bulu Roul
Gobardhan Roul
Susuma Roul

Chitra Roul

Sasmita Roul
Bimbadhar Roul
Banita Roul

Basanti Roul
Priyaranjan Roul
Pravakar Roul
Rupali Roul
Panchali Roul
Prakash Roul

227

On 15.08.2024 (FN) at about 10.00 AM, a meeting was conducted at

the Gram Panchayat office in presence of the above signatory

villagers under the chairmanship of the Sarpanch Sri Ajit Sahu.

1* Proposal: — The resolution of the earlier meetings were read and

accepted.
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2™ Proposal: - Independence Day (15.08.2024) The Chairman of the
meeting apprise the gathering about the
Independence Day celebration at the Gram
Panchayat and the expenditure of Rs. 5000 for
distribution of sweets were approved.

3" Proposal: -  For the non-encroachment and non-obstruction of the
Government land in the village. In the Paramhanspur
Village of Kualo Gram Panchayat there is Gocher
and forest land measuring about Ac. 15.00 in Khata
No. 824, Plot No.l. In this land, all the cattle of
Kualo GP, herd together and crossed the NH to go to
Forest. There is a pond inside the forest land. This
pond is used both by the villagers and the cattle of
the village. Therefore, since ages the villagers have
been using the Kacha Road going through the
Gocher and Forest Land. Therefore, for the use of the
villages, today it has been decided at the Gram
Sabhato approach the authority. It is hereby
requested before the authorities not to create any
obstruction on the Gocher and Forest Land. For the
above purpose the Divisional Forest Officer,
Dhenkanal is hereby requested to change the nature
of the above land at measuring about ac. 16.00 Acre
to unrestricted for the purpose of construction of
proper road.

MGNREGS for the year 2024-25

4" Proposal: - In order to overcome the problems faced by the
villagers and the cattle of the village, it has been
proposed to undertake to certain projects under
MGNREGS at the restricted forest land of Kualo
Gram Panchayat, which are as follows:-

1. Excavation of Ponds at Tinibanka Nala

2. Excavation of Ponds at Subarnapur, Kumbhar
3. Excavation of Ponds at Parbati Sagar

4. Trenches from NH to Parbati Sagar Pond.
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5" Proposal: -

6™ Proposal: -

7™ Proposal: -

2R &

5. From backside of Subarnapur Sahi to Kumbhar
Sahi Pond.

Developmental work

In the Subarnapur Sahi of Kualo Gram Panchayat,
there is not a single Anganwadi Centre. There are 50
tribal families residing in the Sahi. The children of the
Sahi are deprived of education due to unavailability of
Anganwadi Centre and they are facing lot of
difficulties while traveling to other Angwadi Centre
which is at distance of4 KM. Therefore, the
Subarnapurvillagers will be highly oblegied if the
Government approves an anggwanwadi Centre in the
village. After a detailed discussion, it has been
unanimously consented for the establishment of an
Anganwadi Centre. For the above purpose, necessary
letters along with copy of this resolution shall be sent
to the concerned authorities for necessary action in
this regard.

Construction of a Park
Development work of Paramhanshpur Jalasahi AWC

Park.

Booth Renovation and Colour work.
A proposal has given for the colouring of the Booths
because of the General Election for the Year 2024-25.

At last thanksgiving ceremony has been given to the
Respected Chairman.

Sd/-
Sarpanch
Kualo Gramapanchayat

No.38, Date: 02.09.2024
A copy of this has been forwarded to the office of the
Respected Block Development Officer of Parajang.

Sd/- Sd/-
Executive Officer Sarpanch
Kualo G.P. Kualo Gramapanchayat
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OFFICE OF THE SARAPANCH
GRAM PANCHYAT OFFICE: KUALO
PARJANG PANCHAYAT SAMITI
AT/P.O-KUALO, VIA - PARJANG, DIST - DHENKANAL,
ODISHA, PIN-759120

Ref. No.-907- Dt. 19-11-2024
To '
The Divisional Forest Officer,
Dhenkanal Forest Division,
Sub: For the use of Ac. 0.16 of Reserved Forest Land for
construction of road from HN 142 to Kualo Mahapat
Temple.
Sir,

I would like to draw your kind attention on the subjection
above that on the western side of NH 142 there is forest and a pond
and on the eastern side there is Gochar land of 15 Acre. All the
domestic animals of the village have to cross the NH for grazing and
also the inhabitants of the village use the pond across the road for
their daily needs. On the other hand, currently the road is completely
unsuitable for the commutation purpose, moreover, it gets worse in
the rainy season. This is the only connecting road to the Gocher land
on the eastern side of the NH along with Mahapat Temple, Children
Park, Stadium and large lift irrigation project. Therefore, for the
development of this connecting road, the only obstacle is the ac. 0.16
forest land. The gram Sava and the Palli Sava have already approved
for construction of the above roadand the resolution of the same has
been annexed herewith four your kind perusal.

Therefore, we request your good office to allow us to use
the above forest land of 0.16 for construction of the above connecting
road for the act of which, we shall be grateful.

Yours faithfully,
Sd/-
Ajit Sahu
Sarapanch
Kualo Gram Panchayat
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TYPED COPY OF ANNEXURE C/8 (SERIES)

VILLAGE MEETING (COUNCIL)

Date:.......coovvviiiiiiiinnn. .. in Village Kualo (Subarnapur), a village meeting was
held to discuss and receive proposals on the verification of the claims submitted by
the Forest Rights Committee. The meeting was presided over by the Ward Member
ShH/Smt..concrsnunssinsins R . The undersigned Government Officers, Forest
Rights Committee Members, Sarpanch Members and Village Council Members

were present in the meeting. The following matters were discussed and the
proposals were accepted.

The applications made by the Forest Rights Committee in the determination
form regarding the forest land rights claims of the claimants were presented to the
Village Council for consideration. From the verification of the claims submitted by
the Forest Rights Committee, it was found that the total claims of the village have
been applied for by the Scheduled Tribes. From the detailed discussion it was
found that they were already occupying the forest lands by..................... and
they were completely dependent on them for their livelihood.

It has been proved that more than half of the total number of members of the
village councils were present in the said village committee meeting and more than
half of the total claimants were present in this village council. The above claims
related to forest land rights were sent to the Sub-Divisional Forest Rights
Committee, Kamakhyanagar for information and appropriate action.

Sd/- Sd/-
Sarpanch Executive Officer
Kualo Gram Panchayat Kualo G.P.
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X %
SL. No | NAME OF THE PRESENT | FEMALE/MALE SIGNATURE
MEMBERS

51. Deepak Dehury Male Sd/-
52. | Mohini Dehury Female Sd/-
53 Ratnakar Nahak Male Sd/-
54. Bhanja Behera Male Sd/-
55. | Hadiani Khatua Female Sd/-
56. Tilottam Dehury Male Sd/-
57. | Mahura Dehury Male Sd/-
58. | Narottam Dehury Male Sd/-
59. | Sangita Dehury Female Sd/-
60. | Saroj Dehury Male Sd/-
61. | Purusottam Dehury Male Sd/-
62. Sabita Munda Female Sd/-
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The Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Rules, 2008,

Claim form for Rights on forest land

Name of claimant(s)

Form —“Ka’

(See Rule 11(1)(a))

Government of India

Ministry of Tribal Affairs

Sabita Munda

1
2 Spouse's name Ajit Munda
3 Father's/Mother's Name Sukura Munda
4  Address Kualo, Subarnapur
S Village Kualo
6  Gram Panchayat Kualo
7 Tahasil Parjang
8  District Dhenkanal
9 (a) Tribe (Attach certificate)
(b) Other traditional forest dwellers:
(If either husband or wife is a tribal, please attach a No

certificate)

10 Names and ages of other family members (including dependent

children and adults) claims on land:

1 Area of occupied forest land
(a) For dwelling house
(b) If for own cultivation:
(See Section 3(1)(a) of the Act)

For dwelling house

2 Disputed land, if any: no
(See Section 3(1) of the Act)

3 ROR/Lease/Grant, if any no
(See Section 3(1)(g) of the Act)

4  Land for rehabilitation or alternative land, if any, at the place of no
origin
(See Section 3(1) of the Act)

5  Ifthe land from which they have been displaced without no
compensation:
(See Section 4(8) of the Act)

6  Extension, if any, in the Forest Village, if yes, to what extent.
(see Section 3(1)(a) of the Act)

7  Any other customary rights no

8  Supporting Evidence:
See Rule 13)

Weritten statement
of elder villager and
Aadhar Card

9  Any other information

No
Sd/-

Signature/Imprint of the claimants



24 D

WRITTEN STATEMENT OF ELDERLY VILLAGER

I, Sri Patei Sahoo, aged about 90 years, Son of Bharat Sahoo, Village Kualo
(Subarnapur), PS: Parjanga, Dist. Dhenkanal, write this statement that Forest
Right’s claimant Smt. Sabita Munda, D/o Sukura Munda of our village (Munda by
Caste) who has applied for the rights over forest land is using the said forest land
as homestead land for more than last 40 years. Before 13.12.2005, he has also been
enjoining the said forest land. He has been earning his living by cultivating these

forest lands. I know that/I also came to know from my father that he has been

residing in this village for a period of more than ........ years and before

13.012.2005 he was residing there. I have written this with full knowledge before

the Forest Rights Committee. It has been read to me and made known to me.

Sd/-
Signature of claimant(s)
Thumb Impression of Elderly Villager

Sd/- Sd/-
Editor President .
Forest Rights Committee Kualo Forest Rights Committee, Kualo
Sd/-

Forest Rights Committee Members, Kualo
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VERIFICATION REPORT OF THE JUNGLE RIGHTS COMMITTEE -
KUALO (SUBARNAPUR) ON THE CLAIMS RECEIVED FOR FOREST

RIGHTS

On 18.12.2024, as per the schedule prescribed, verification of claims related

to forest areas was started. In this process, Ranger for Kualo (Subarnapur) Forest

Rights Committee and Revenue Inspector for Revenue Department were present.

To ascertain the genuineness of the claims, field verification was made.

Encroachment notice, statement of Voter Identity Cards, written statement of

village headmen along with other documents enclosed with the applications of the

applicants were verified and recommendation was made to the village committee

for approval.

Proposal No.1

Detailed description of approved land

SL. | Claimant’ | Caste
N | s Name
o | Father’s ‘

Name Villa | Kha | Plot Kissam Total | Descri
ge ta | No. area | ption
name | No. | Settle of four

ment | Sarad | Hall side
No.
1 |2 3 4 5 6 7 8 9 10
1 | Sabita Mun | Kual | 824 | 3413 | Jungle | Jungle | Ac

Munda da a -2 8.50

D/o to

Sukura Ac

Munda 0.17
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